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CENTRAL ADWINISTRATIVE TRIBUNAL
ALLAHABAD BENCH, ALLAHABAD.

CIRCUIT SITTING AT UTTARANCHAL (NAINITAL)
Nainital, this the l2th day of April, 2004.

QJORUM : HON. MR. JUSTICE S.R. SINGH, V.C.
HON. MAJ. GEN. K.K. SRIVASTAVA, A.Ml.
0.A. No. 325 of 1999

l. Bal Chandra, aged about 38 years S/0 Late Atma Ram R/ O
C/0 Pataxu Ram, Okla Sundarwala, Raipur, Dehradun.

2. Balbir Singh Chauhan, aged about 31 years S/0 Sri Mohan
Singh Chauhan /0O B-15/14, New Type-1I, Ordnance Factezy,
Estate, Raipur, Dehraduncceese eosssApplicants.

Counsel for applicants : Sri K.C. Sinha.

Versus
l. Union of India through Secretary, Ordnance Factory Board,

10-A, Auckland Read, Calcutta.

2. General Manager, Opto Electronic Factory, Raipur, Dshradun.
e TeN e le i sssesssdaspondents.
Counsel for respondents : Sri G.R. Gupta.

ORDE R (ORAL)
BY HON. MR. JUSTICE S.R. SINGH, V.C.

Heard Sri K.C. Sinha, learned counsel for applicant,

Sri G.&. Gupta, Addl. Standing Ceuncil, Union of India and |
perused the pleadings.

2 The applicants, who are working on the pest of
Tracer w.e.f. 26.3.1991 and 16.4.92 respectively stake their
claim for promotion te the post of Draftsman/Chargeman, Gr.II
which representations have been rejected by the impugned
order dated 1.12.1998. The representations, appears te have
been rejacted in view of the explanmation contained in lestter
dated 11.11.1998 ef Ayudh ilukhyalaya to the effect that
Tracer is not the feeder cadre with referemce te the post of

Karyavekshak (Chargeman, Grade-II).

3. Sri Sinha has invited our attentien te the previsiens
centained in Indian Ordnance Factery (Recruitment and
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A

Conditiens of Services of Supenmiisory and Nen-gazetted) Rulss,

4, 1989, a cepy of which has been annexed as Annexure-2 te
the O.A. A perusal eof schedule te the rule weuld indicate
that recruitment of 5% pests in the cadre of Naksha Navees
(Draftsman) a&fa %o be m;; prometien frem amengst Tracer
and conﬁectod categeries of empleyees whoe have put in three
years of regular service. The representatiens, appears te
have been rejected without preper self directien te the rules
aforestated. In the circumstances, therefere, impugned
exder is liable te be set aside.

4. | Accordingly the O.A. succeeds and allewed. The
erder dated 11l.11.1998 issued by the Deputy General Manager/
Adnin. en behalf of Maha Prabandhak as alse the explanatien
centained in letter dated 11.11.1998 ef the Headquarters are
set aside. The respendents are directed te recensider the
applicants claim fer promotien te the post of Draf}smanf
Chargeman Grade-I1 after proper self directien Mﬁhe
mlaféfomstated within a peried eof three menths frem the
date eof receipt of & copy of this erde-r.

Ne erder as te cests.
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